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(Ill) Development COWlcil tor 
Bicycles, Sewtnc machines 
and Instruments. [Placed In 
LlbraTl/ .. See No. LT-2034/6D). 

(Iv) Development Council tor 
Sucar. [Placed in LlbnlTI/. 
See No. LT-2D35/60). 

(v) Development Council tor 
Heavy Electrical Industries. 
[Placed in LlbnlTI/. See No. 
LT-2036/8D). 

hi) Development COWlcil tor 
Ugh t Electrical Induatrie& 
[Placed in LlbnlTI/. See No. 
LT-2037/8D). 

(-Iii) Development Council tor 
Drugs, Dyes and IntermecU-
ates. [Placed in LlbrllTl/. S •• 
No. LT-2038/80]. 

(riI) Development CouncIl tor 
Alkalies and Allied Induatries. 
[Placed in LlbrllTl/. See No. 
LT-2D39/60). 

(1:1:) Development COWlcll tor 
Woollen Textiles. [Placed in 
LibrllTl/. See No. LT-2CMO/60]. 

(x) Development Council for Art 
Silk Textiles. [Placed in 
LibraTl/. See·No. LT-2041/60). 

(xl) Development Council for Non-
ferroua metals. [Placed in 
LlbrllTl/. See No. LT-2042/ 
80]. 

(xli) Development Council tar 
Machine Tools. [Placed In 
LibrllTl/. Se. No. LT-2043/60]. 

(xiii) Development COWlcll tor 
Oil-baSed and Plastic IndU8-
tries. [Placed in LlbnlTI/. S. 
No. LT.2044/80). 

(xlv) Development Council for 
Food Proceuinc Industries. 
[Placed in LibnlTl/. S •• Na. 
LT-2045/60). 

(xv) Development Council for Al-
cohol and Fermen.tatiaa. 
[Placed in LlbnITI/. See NO. 
LT-2046/60) . 

CONVl:NTIONS AND RIx:oMMDDA'l'ID_ 
ADOpTI:II BY I.l.C. 

The Depal7 MIDIIter of IA'-
(SIIrI AbJcI All): Sir, I beg to lIy on 
the Table a copy of each of the tol-
lowinC papera:-

(i) Conventions and RecommeD-
dations adopted by the Intf!J\. 
national Labour Conference 
at its 42nd Seasion held a' 
Geneva in June, 1958. 

(ll) Statement ahowinc the actiGII 
taken or proposed to be taka 
by the Government of India 
on the above Conventions and 
Recommendations. [Placed ill 
LlbrllTl/. See No. LT-2047/60). 

12.01 Jus. 

BUSINESS OF THE HOUSB 

Shri Satp N.,.,. .. SIDJuI: Sir, with 
your permiulon, I rise to annOWlce 
that Government Business in this 
HOUle for the week commenclnc 28th 
March wlll consist of:-

(1) DiJocUision on incidents of 
ftrIn. which occurred In Lan .. 
Township near Capetowa, 
South Africa, on March 21, 
1960, On a molion to he made 
by the Prime Minister GIl 
Monday, March 28, after Q...-
tion Hour. 

(2) Any item of Governm .... 
Bum-. carried over rr-
today's Order Paper. 

(a) Discussion and voti:lC at 
Demands for Grants ill ,.. 
pec:t of:-

Ioflnl.ay of Commerce Del ID-
dUlU)'. 
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rShri SatYa Narain Sinha] 
Ministry of Community Deve-

lopment and Co-operation. 
Ministry of Health. 

Ministry of Steel, Mines and 
Fuel. 

(4) Consideration of a motion for 
reference of the Bombay Re-
organisation Bill, 1960, to a 
Joint Committee on the Slit 

March, 1960. 

12.06 his. 

DI!lMANDS FOR GRANTS-c01ltd. 
!4nn:STftY OF HOMI: ArF~cmtd. 

Mr. Speaker: The House will now 
resume further discussion and votin, 
on the Demands for Grants under the 
eontrol of the Ministry of Home Mairs. 
~ Mahanty. 

The Minister of State Ia the MIaIa-
&r7 of Bome Main (Shri Datu): Sir, 
I should like to make a sUght correc-
tion to what I said yesterday. I made 
a reference to a departmental exami-
nation. It was a departmental exami-
nation for aT.E. Grade nI, and not 
Grade II. Secondly, what I said about 
promotion to Grade n remains as it la, 
Damely, merit basis and seniority 
baals,-nothlng particular. 

Mr. Speaker: Shri Mahanty-hon. 
Kembers may take ten minutes each. 

8Jlr1 Bem Baraa (Gauhati): May 
we know, Sir, when the hon. Mlnlater 
is Ukely to reply? 

Mr. Speaker: How much time will 
the hon. Minister take? 

Sui Dater: He will take about an 
hour. 

Mr. Speaker: We have lOt 2 hours 
45 minutes. We must take up the 
Don-official business at 3 ·30 today. 
Between now and 3·30 we have ,ot S. 
hours. 21 houn will be devolied to 
this, after which we will take up the 
nex:.. item also. 

Sbri Vajpayee (Balrampur): The 
time may be extended. 

Sbrl Satya NarayaD Sinha: If the 
debate on these Demands go up to 
3-30, the Government will have DO 
objection. 

Mr. Speaker: All right. I will call 
the hon. Minister at 2-30. From DOW 
we will have 26 hours. If hon. Mem-
bers will confine their remarks to tea 
or twelve minutes We can acco_ 
da te some more han. Members. 

Shrl BraJ BaJ Sinrh (Firozabad): I 
may point out, Sir, that very few Mem-
bers from the Opposition ,ot chance 
yesterday. 

Mr. Speaker: No, I am not ignoriDg 
even a single group. I have been call-
ing one after the other. Some Opposi-
tion groups ignor the existence of unat-
tached Members, and I find it very 
difficult. Every group insis I upon It. 
being called. There are two or three 
groups here, but there are as mllD7 
as 30 Or 40 unattached Members. 

Shri Slnhaaan Singh (Gorakhpur): 
Sir, the division of time On the basis 
of 213rd to this side and 113rd to the 
Opposition al!ects Us because most of 
the time ou t of this 2/3 is taken up ItT 
hon. Ministers. Therefore, the Minta-
ters' time should ordinarily to e",clud-
ed from the total time which is divided, 
because the Ministers reply to the 
arguments put forward by both the 
sides. 

Mr. Speaker: Let it continue as It Ia 
for this session, I will consider tha 
matter for the nezt session. 

Shrl BraJ Raj SiDgh: May I, Sir, 
reply to the point raised by my hon. 
friend. During the debate on the 0&-
mands relating to the Ministry which 
we took up earlier, much more time 
than their quota, about SO per emt. 
was given to them. 

!lhrl S. L. SakaeDa (MaharajganJ): 
Sir, the time may be divided SO: SO. 

Mr. Speaker: Order, order. Shri 
Mahanty. 

Shrt MahaDty (Dhenkanal): Mr. 
Speaker, Sir, the time at my dlspoul 
being very short I would Uke to 14-




